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3AN( DR\FT1  jrTripnthy undertakes. 

to 	cpost ti-c amonnt of 1300/— in 

of 3\Ni( 1)RA7T in course oflOth of Jine,200 . 

onaymert of the foresaid additional amount 

of s1800/— in shape of i3Dthis 0.A.NO.1425/ 

2003 be confined in respect of Applicant 

1-?Ol and se)arae •3A numbers be assigned to 

cacti of the- paI a canto 2 to 37 for statistical 

PU rposes. Subject to afores.iid Cdjtj0 S, 

tLii I. A stands :is-o sad 

- 	q O 

09 

11)'IR(3uoIcIt-W' 	. 

i) 2QJ4, 

Each of the Aplicants1  37 in num'r. 

hv claimed rsularisation benefits from an . 
earlier date;in this 0ri:i lAp LisatlOn 

nnde ':$ection 19 o the AdmInistrative 

Tribunals Act,l935,, Railwsys have already 

sat up a Commitice&ontrisinG of three 

;Icn3erto look to the crievances of the 

)resent 	ture O-  various individua1S 

so that they can act p romptly on the 

itcrs at isSueIn Uie said )realises, after 

k::: rinç ;Ir. Triathy, isa ned Counsel appea ng 

r Lhe Ap.Llcants nj Jr,P,O, panca,Learned 

S 
I . 

I 
S 
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A itional Standin 	ouriscl for the Raii-iays 

('on whom a co)y of this 0.A. as already een  

seeand perusing the materials placed on 
I 

record,thi-s 0.A, is disposed of with 

direction to the 4  oondcnLs to place 

all materials 	rt-ininr to thc 37 pp1±cant 

)efor the said Corn iittee constituted. by the 

at1waYS 	r due 	 of in 



OL 

/- 
cases and to act on the said verification,within 

a period of 6 months from the cTateof receipt of 

a copy of thi' orer, 

4ththe abOVe observations and directions, 

this O.A. is disposed of. 

Send copies of this order)  alongwith copies 

of the O 1tothe Resonents and free copies of this 

order be handed over(with details of cause title) 

to learned counsel for both sides.Applicants are also 

iven liderty to place all possible materials/ 
. 	! 

additional materials oefore the project Mnaer(Con.) - 
'- 	 - 

'-v 	of E.C. Rail;ays,Chandsekharpur, i3huhneswar in shape 

of representation by the end of JUne, 2004. 
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